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JUDGEMENT (ORAL)

V ♦

(By Hon'ble Mr. Justice V.S. Malimath, Chairman)

The respondents have filed an order to show that the

judgement of the Tribunal made on 21.2.1992 has been complied

with. vVhen the matter came on last occasion, the petitioner

appeared in person and on his request we adjourned this

case to this day to enable him to file a memo of calculations.
/ ^

if he finds that any of the items

given in the memo of calculations furnished by the respondent

are not acceptable to him with reasons in support of ' his

contention. The petitioner was not present though called

twice. He has also \iot filed any memo of calculations at

variance with the compliance report filed by the respondent.

Hence, it is reasonable to infer that the petitioner has

no grievance about due compliance. These proceedings are

dropped accordingly.
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